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Order dated 16 .6,.,2004 .

. Heard ShriP.K.Padhi,learned counsel
for the applicant and shri B.,Dash,learned
Addl ,Standing Counsél(on whom a @opy of the
O.A. has been servéd) appearing on behalf
of the Respondents apd perused the materials
pléced on recérd.

Applicant, an E.D.S.P.M.,of Nakatidula

S.0, appeared the test for being ree¢ruited as
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NOTES OF THE REGISTRY
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of his representation under Annexure-A/.
‘ 8

wias called upon to exercise his option
C

' A/3 dated 19.,1.1996 and on

the applicant exercised his optif

stone silence. the applicant submitted 2y iy

representétion under Annexure-A/4 dated:
20.,10.,2003,. Having been unsuccessful ini;;,,
rec‘irassmg his grievance, the applicant ’h.as
filed this O.A. under Section 19 of the tsz. ’
Act, 1985 for the redressal of his grievagé:e.
Having heard. the counsel for the

parties, Respondents are directed to cons'i.é'ier P

' t"le grievance of the applicant as ralsed‘:sﬂ‘

S

his representation/in thik DA, b_{ the endvxl; :

of August, 2004 and intimate the résult there

e
R " 2

to the applicant within that- J;)éri‘od.

—

With the abbve observation and

direction, the 0#h. is disposed of, at the

e

~»¢ ﬁ' r’?j

adm1ssion stage. ;
e
~ Send copies of this order to - S

Respondents along with copies of the 0O.A. and;igg

free copies of the order be handed over to the‘zg

counsel of both the sides, i
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